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CONSTITUTION (AMENDMENT)
BILL, 1965

(Amendment of First Schedule)
Shri Hari Vishnu Kamath

Shri Hari Vishnu Kamath (Hos-
hangabad): I rise to move:

“That the Bill further to
amend the Constitution of India
be taken into consideration”.

by

Shri G. N. Dixit (Etawah): I rise
to a point of order. This Bill can-
not be introduced here....

S8hri Harl Vishnu Kamath: It
has already been introduced. We
are in the next stage.

Shri G. N. Dixit: If it cannot be
introduced, it cannot be considered
at all,

Shri Nath Pai (Rajapur): It has
been introduced already. We are in
the consideration stage.

Mr.  Deputy-Speaker: Let him
first make his observations on the
motion and let me place it before the
House.

Shri Hari Vishnu Kamath; The Bill
seeks to rename the Andaman and
Nicobar Islands as ‘Swaraj and Sha-
heed Islands’ as was desired by, and
as was done by, Netaji Subhas
Chandra Bose in December 1943 when
he liberated these territories from Bri-
tish domination, British imperialism.
The statement of objects and reasons
makes it clear.

This proposal to rename the islands
as Swaraj and Shaheed Islands was
raised in the House some years ago
during question time. But lately, most
recently, when the Union Territories
(Direct Elections to the House of the
People) Bill was being piloted by the
Minister of State in the Ministry of
Home Affairs, Shri Jaisukh Lal Hathi,
1 am glad to say that on that occasion,
that is, the 9th and 10th December,
reference was made to this. On the
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10th, the Minister replied to the debate.
Earlier, my colleagues and myself had
made the specific proposal that these
islands should be renamed. There
were various suggestions. I suggest-
ed that these islands be renamed
‘Swaraj and Shaheed Islands’, as Netajt
had named them in December 1943 at
a special ceremony after liberation.
My hon. friends, Prof, D. C. Sharma,
Shri Ram Sahal Pandey and, I think,
Shri Hem Raj, supported the move,
though they made their own sugges-
tions, different suggestions to the effgct
that they be renamed as ‘Netaji
Islands’, ‘Subhash Chandra Islands’—
names to that effect.

The Minister, replying to the de-
bate, also supported, indirectly, the
proposal-——though not in so many
words. He said—‘Another question
was raised by Mr. Kamath. The ques-
tion was about the renaming of the
Andaman and Nicobar Islands as
‘Netaji Islands' or by some other
name.’ He went on to say: ‘Various
names were suggested, whether it
should be Netaji Islands or whether
it should be Shaheed Dweep and Swa-
raj Dweep....

Shri Brij Raj Singh—Kotah (Jhala-
war): What is that?

Shri Hart Vishnu Kamath: Shaheed
Dweep and Swaraj Dweep like Jamboo
Dweep. ...

Shri Brij Raj Singh—Kotah:
Bharata Khand.

Stri Hari Vishsu Ksamath: Yes,
Jamboo Dweep, Bharata Khand. This
is Shaheed and Swaraj Dweep.

Shri Hathi concluded by saying that
this could be considered at the appro-
priate time and this was not relevant
to the purposes of the Bill. I am not
quoting his exact words, but words to
that effect—I do not want to take the
time of the House unduly with mat-
ters which may not be very important
for the consideration of the Bill. Shri
Hathi did not object; he only said that
this might be considered at an oppor-
tune time, at the appropriate time. He
was not averse to the proposal.
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Of Netaji, the intrepid warrior-
philosopher—Statesman who, amid the
raging conflagration of the second
World War, brought into being the
Provisional Azad Hind Government,
the Arzi Hukumat-e-Azad Hind in
Singapore under its aegis, wrought the
miracle of the Azad Hind Fauj, much
has been said and more has been
written, to the ever-increasing delight,
wonder and admiration of an incredu_
lous and sceptical world. Netaji, the
romance of whose army is redolent of
the herosim which Shivaji, Washing-
ton, Garibaldi, Kema) Ataturk and
Trotsky infused into their ill-clad, ill-
equipped, ill-fed followers, has attain-
ed to a place, a unique place among
the heroes of the liberation war of
humanity and has carved for himself
a niche in the Pantheon of History. The
manner in which thousands of Indians,
men, women and children, in distant
South East Asia, in Singapore, in
Bangkok, in Burma, flocked to his
banner, heedless of consequence, is a
story, an epic story which does not
lose interest in the telling.

Pr. M. S. Aney (Nagpur): Thou-
sands of prisoners of war—they came
under his banner.

Shri Harl Vishnu Kamath: Yes.

A little over 20 years ago, in August
1945, I learnt with great sorrow, dis-
may and a sense of shock that the
plane carrying Netaji from Bangkok
to an unknown destination had crashed
at Taihoku in Taiwan. Since then
there has been some mystery about
the death, and, if he is alive, about
the whereabouts, of Netaji. I do not
want to go into that controversial
matter because that is not germane to
the purpose of the Bill. I would only
like to invite the attention of the House
and the attention of Government, of
my colleagues, friends on both sides of
the House, to the fact that it is impor.
tant that, this Parliament and the
nation, should honour him in this small
measure. It is not a big thing we are
-going to do, because he deserves, he
is entitled to, much higher honours
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at the hands of his countrymen; his
memory deserves much higher honours
at the hands of the country, at the
hands of this nation, at the hands of
the Asian people. But this is a very
small thing that I am proposing, and
I will beg for the consent of the
House to agree with me in this matter.
Because I find there is, unfortunately,
in some interested quarters—I do not
wish to name any—an attempt to play
down the role, the historic role of
Netaji in the liberation war of India,
our motherland, and also the role that
he played in the unification of demo-
cratic Asia.

Now, I will not tire the House with
citing instances. I will cite only two
or three instances of this charge that
1 venture to make. There is a famous
book called The Discovery of India. I
believe many of us have read 1t or
at least glanced through it. Unfortu-
nately, in that book, when the first
edition came out, there were some
uncomplimentary references to Netaji
Subhas Chandra Bose, I met the
author soon after the publication of
that edition.

An hon. Member: Who was that?

Shri Hari Vishnu Kamath: He is
well known. I met him in 1946, I
requested him to consider this matter
as to why when four pages were devot-
ed, may be rightly devoted, to the
National Planning Committee, no men.
tion was made of the fact that Netaji
was the founder of the National Plan-
ning Committee, and also why when
five pages were devoted, rightly
devoted, to Maulana Abul Kalam
Azad's contribution to Indian pationa-
lism and India’s struggle, why Netaji
was dismissed with half a page of
uncomplimentary reference when he
was President of the Indian National
Congress. The distinguished author,
whose loss we mourn, Pandit Jawahar.
lal Nehru, the late Prime Minister, told
me at that time, in 1946, that he was
sorry, that it did not strike him, and
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that he would consider that in the
second edition. I have not had the
pleasure of looking at the second edi-
tion of that book, but I do hope that
those who have read the second edi-
tion will correctly tell me whether
thnse references have been enlarged or
altered in a suitable manner.

The other day—! will come to the
second instance now—I had the plea-
sure of wi ing or attending the
Son et Lumiere, Prakash Dhawaeni,
Sound and Light show, at the Red Fort,
last week. 1 had seen it last year also,
so I was in a position to compare the
two. The press report was that it had
been very well altered, changed, and
was much better than it was Jast year,
1 was disappointed. The Meena Bazar
occupies much time.

Mr. Deputy-Speaker: We are con-

cerned with the Bill.

Shri Hari Vishnu Eamath: You did
not listen to me perhaps. You were
having a tete-a-tete with the Minister.
1 said Netaji's role is being played
down,

Mr. Deputy-Speaker: How are we
concerned with the Meena Bazar?

Shri Harl Vishnu Kamath: Have
you seen the Son et Lumiere?
Mr. Deputy-Speaker: Yes.

Shri Harl Vishnu Kamath: Very
good. Then you will appreciate my
statement.

In last year's show Netaji's, one of
his memorial songs, of TNA, the Azad
Hind Fouj,

WO WTX AR AT
it & A Mg AT
g Paeeift € ' &t
q N T I AT
-:rdas recorded, but this year it is delet-

2082(Ai) LS—T7.
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We are glad that we can hear
Mahatma Gandhi's voice in the new
feature, I am glad, we are happy, that
it has been included, but Netaji's volce
is nowhere in the Son et Lumiere
Show.

The other
changes
Maratha

undesirable, improper,
are the reference to the

uprisings, Maratha re-
voll, against the decadent Mo-
ghul Empire. We heard last year
Har Har Mahadev, this year it is
Bajrang Bali ki jai. I do not know
whether it is a war ery. I met the
Prime Minister the other day, and I
told him that those features, these
alternations, have been undesirable,
improper, and he must look into the
matter. He has made s note of what
I have said. I hope it will be looked
into.

The point 1 was making was ....
Busy with the Secretary now? Then
you lose the thread,

Shri Nath Pal. Again you will ask:
what is the connection of Bajrang Bali
ki jai?

8hri Harj Vishnu Eamath: The
last, the third instance, ig the latest.

Mr. Doputy-Bpeaker: Just a
.. Yes.

Shrl Hart Vishnu Eamath: The
third instance which casts a rather
unfortunate, unhappy, light on what
1 have been saying, if the press
reports are true, I would bring it to
your notice and to the notice of the
Minister. I am thankful to the Minis-
ter and her Deputy that they have
respondéd to my request to be present
in the House, because I had sent a
note, a letter, to her through the
Speaker that I was going to raise
certain matters in the course of my
speech which are exclusively within
her competence to reply, because 1
was ruther perturbed, as you too
might have been if you read the press
reports about a month and a half ago,
I cannot place it exactly, but it was
during the recess, the imter-session

period,
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I could not raise this point in the
House because the question had tabled
last week was not reached for oral
answer, it was low down in the list,
otherwise it could have been agitated
at that time. So, 1 take the oppor-
tunity of raising the matter now.

My question at that time, last week,
was whether on Netaji's next birth-
day, next jeyanti, 23rd January, 1966,
there would be a special programme
on the All India Radio, and if so the
datails of the special programme,
whether All India Radio would broad-
cast a special programme, if so the
details. I had said, the seventieth
birthday of Netaji Subhas Chandra
Bose. 1 do not say the Minister, but
the Minister's Secrctary tried to make
a big thing out of that, Apparently,
he does not know what the distine-
tion between ‘birthday' and ‘birthday
anniversary' is. If I am wrong, she

may correct me. He said: Next
January is not seventieth birthday
anniversary, it falls in 1967, 1 had

said birthday, but apparently the
Minister's Secretary does not know
the distinction between ‘birthday' and
‘birthday anniversary’. ‘The birthday
is seventieth if he completes sixty-
nine. However, that is a minor point.
He tripped somewhat, he does not
know the distinction. The answer
was placed on the Table as it was.

Mr. Deputy-Speaker: I would like

you to come to the Bill.

Shri Hari Vishno Kamath: I am
sorry you are rather absent-minded,
1 think.

Mr. Deputy-Speaker: How is it
relevant to the Bill?

8hrl Harl Vishnu Kamath: There-
fore I suggested that there should be
a special br on the

occasion.

Now, the Ministry, the Information
and Broadcasting Ministry, has passed
certain orders, according to press
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reports, that only on the japanti occa-
sions of Mahatma Gandhi and Pandit
Jawaharlal Nehru, rightly so, on the
jayanti occasions of these two leaders,
there would be special broadcasts
every year, and the press reports said
that in regard to Netaji Subhas
Chandra Bose, Sardar Vallabhbhai
Patel and I do not know, Dr. Rajendra
Prasad perhaps, but in the case of
Sardar Vallabhbhai Patel and Netaji
Subhaz Chandra Bose there would be
special broadcasts not every year,
because they are sort of second class,
second category, leaders, or provin-
cial, I do not remember what the
nomenclature was, they would be
having every second year, or every
third year. Let the Calcutta station
do what it likes, they are doing every
year.

Shri N, C. Chatterjee (Burdwan):
On a big scale

Shri Hari Vishnu Kamath: Netaji
Subhash Chandra Bose is not going
to have a broadcast, according to the
Minister's answer, next January, 1966,
If this is true,—if the press report is
true, I hope it is not true,~I am
speaking subject to correction, and
that is why I requested the Minister
to be present so that she can confirm
or deny whether these two leaders
only Mahatmaji and Panditji—I am
happy they will have special broad-
casts on their jayanti occasions—will
have these broadcasts. The House
will agree, the nation will agree, as
regards Netaji, that if he is not a
greater leader than Pandit Nehru, at
least he is equal to Pandit Nehru, and
perhaps they will agree that, he is
next only to Mahatma Gandhi

Be that as it may,—we are entitled
to our own opinions, the Minister may
have her own opinion about him, but
the nation, I am sure, has placed him
in a category as high as Pandit Nehru,
and when the Government, when
certain  interested people, certain
vested Interests, so to say, may 1 use
the word, are bent upon, keen on,
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playing down his role, denigrating his
role—that is a stronger word,—I think
at least Parliament should do juslice
to his memory and to the great con-
tribution that he has made to huma-
nity's war of liberation, and my little
Bill goes only a small way, it does
not go a very long way, but it does
go a small way, in that direction.
The purpose of this measure is to
undo, if I may use the word, the in-
justice that has been done to that
great leader and to that great warrior
statesman. I will read out the report
of occasion on which this ceremony
took place, from Mr. S. A. Aiyar's
book who was publicity minister in
Netaji's Cabinet. After his return
to India he was employed by the
then Bombay government, now Ma-
harashtra government, as publicity
director or in some such post. Shri
Pattabhi Roman mods his head and
that means that I am in the right,
The title of that book is, Unto him a
Witness: it is a fine book and I recom-
mend it for your perusal....

An hon. Member: To the House,

Shri Hari Vishnn Kamath: -
through the Chair; everything has to
be routed through the Chair. 1 will
read just four or flve lines from this

. book:

“Returning to Singapore towards
the end of December after a visit
to China and the Phillippines en
route, Netaji left for the Anda-
mands where he set foot on the
first free Indian territory on 3lst
December, 1843. Meanwhile the
Cabinet of the provisional govern-
ment of Azad Hind had decided
to T the And and
Nicobars as Shaheed and Swaraj
Izslands respectively.”
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I learnt that he had to work in a
hotel, in what capacity I do not know,
So, this is the history of the renam-
ing of the Andaman and Nicobar
islands. As the name stands today it
is malodorous; the memory is not
pleasant. So many patriots suffered
there, right from Vir Savarkar up to
the Bengal patriots, Some of them
died and became martyrs. Netaji
conceived this idea intuitively to re-
name them as Swaraj and Shaheed.
So many who fought for Swaraj were
sent to the Andamans; as you know,
Sir—not that you had been there or
you had been sent there—it was called
Kalapani.

One last word and I have done.
Personally I would be happy if the
islands are renamed as Netaji Subhas
Chandra Bose wanted them, as
Swaraj and Shahced. But ray hon.
friend Shri Hem Raj has given notice
of an amendment that they should
be renamed as Netoji Islands or
Nelaji Subhas Chandra islands. I
have no objection to either, if the
House and the Government are agree-
able to it. Netaji could not himself
name them as Netaji Islands; it would
have been very awkward for him,

Lastly, before I close, may [ say
that I know that there is difficulty
about this Bill being passed, It is a
Constitution Amendment Bill and it
requires a constitutional majority and
the Government will not naturally
oblige me by sending a three-line
whip to their party Members to be
present here when the Bill is con-
sidered . . . (Interruptions), They will
not put natlanal interests before party
interests. 1 would only appeal to the
Ministar—shri. Hathi is a fairly

ble and iable man—to
accept lhe idea underlying this Bill,
the principle of the Bill that the

May I say something more,
I heard more about this incident? A
British officer of the old CP. and
Berar ICS cadre, Mr. C. F. Waterfall,
was commissioner at Port Blair at
that time and he was taken a pri-
soner by the Azad Hind Fauj and
taken to Tokyo as a prisoner of war.

islands should be renamed as Swaraj
and Shaheed or Neta)i Subhas
Chandra Bose Islands as Shri Hem
Raj wants it—he is an hon. friend
from the Comgress Party; he is not
in the Opposition, but and I have no
objection to mccept his amendment,
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So, government may accept the prin-
ciple of the Bill that it should be
renamed suitably by either of these
names or if the government has got
a better name—I cannot concejve
anything better than this—by ‘that
name. If he accepts the principle,
the idea underlying this Bill, I would
then appeal to him to introduce an
official Bill at an opportune time,
appropriate time, sooner or later,
sooner rather than later, better in the
very next session. I, therefore, move,
and commend the Bill for the con-
sideration of the House,

Mr.
moved:

Deputy-Speaker: Motion

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Now, what is the point of order?

Shri G. N. Dixit: With my pro-
found respect for Netaji and appre-
ciation of the sincerity of purpose of
my friend Mr, Kamath, my submis-
sion is that Mr. Kamath's Bill is un-
constitutional. 1 would refer to
articles 2, 3 and 4. Parliament may
alter the name of any State.

Shri P, K, Deo (Kalahandi): It is
not a State,

Shri G. N. Dixit: I will tell you
how it is a State. The Bill wants the
first schedule of the Constitution to
be amended. The First schedule gives
the names of the States. The head-
ing of this schedule is ‘The States';
then there are sub-headings name and
territories. So, you are changing the
name of the Btate. Now article 3
reads:

“Parliament may by law—

(a) form a new State by separa-
tion of territory from any
State or by uniting two or
more States or parts of States
or by umiting any territory
to a part of any State;
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(b) increase the area of any
State;

(¢) diminish the area
State;

of any

(d) alMer the boundaries of any
State;

(e) alter the name of any State
Provided that no Bill for the pur-
pose shall be introduced in either
House of Parliament except on
the recommendation of the Presi-
dent and unless, where the pro-
posal contained in the Bill affects
the area, boundaries or name of
any of the States the Bill has
been referred by the President to
the Legislature of that State....™

Then, article 4(2):

“No such law as aforesaid shall
be deemed to be an amendment
of this Constitution for the pur-
poses of article 388."

Therefore, unless this Bill comes with
dation of the President, it
cannot be considered. At the moment
there is no recommendation from the
President in support of Mr. Kamath's '
amendment and therefore this Bill
is not in order and no discussiosn
should take place. About the other
questions, some of us may agree with
Mr, Kamath but according to our
Constitution, no discussion could be
permitted now.

rece

Mr. Deputy-Speaker: Please read
article (1) also. India, that is Bharat,
shall be a Unlon of States. Then it
says that the States and the terri-
tories thereof shall be as specified in
the First Schedule and that the terri-
tory of India shall comprise the terri-
tories of the States and the Union
territories specified in the First Sche-
dule. Even the First schedule has
got two parts, the first part refers
to States and the second part to Union
territories.
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Shri G. N, Dixli: This is a consti-
tutional amendment Bill to amend
Schedule I which is headed ‘States’.

Mr. Deputy-Speaker: Part I is in
regard to the States and Part II is
in regard to the Union territories. |

Shri G. N. Dixit: The amendment
is under Part I, and Andaman and
Nicobar Islands come under Part II

Mr. Deputy-Speal It e
under Part II

Shri G. N. Dixit: The Firat Sche-
dule is applicable to articles 1 and 4,

Mr. Deputy-Speaker: It ists of
two parts.

Shri G. N, Dixit: Part II is in rela-
tion to the Union territories. The Bill
is under the First Schedule, but then
the entire First Schedule is governed
by that.

Mr. Deputy-Speaker: The First
Schedule consists of two parts: Parts
I and II

Shri G. N. Dixit: That is correct.

Mr. Deputy-Speaker: Part I is about
the States and Part II is about the
Union territories.

Shri G. N. Dixit: But “States” cover
the Union territories. Union terri-
tories are also States.

Several hon. Members: No, no.
(Interruption).

Mr. Deputy-Speaker: Order, order.

Shri Nath Pat: He says Union
territories are also States; it is a pro-
foundly ignorant statement.

8hri G. N. Dixit: Then, in article
368—

Shri Nath Pai: It is not exactly
frivolous but not substantiated and
therefore, on those grounds, it may
be dismissed. (Interruption).
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Shri G. N, Dixit: I cannot leave it
like that. That is a matter to be
considered thoroughly because, if this
is an amendment to the Constitu-
tion, then it is no use considering it
Article 3 of the Constitution says:

“Parliament may by law form
a new State by separation of
territory from sany State or by
uniting two or more States...."”
and so on.

Then comes article 4, which says:

“Any law referred to in article
2 or article 3 shall contain such
provisions for the amendment of
the First Schedule and the Fourth
Schedule as may be mecessary to
give effect to the provisions of the
law and may also contain such

ppl tal, incidental and con-

quential provisions (including
provisions as to representation in
Parliament and in the Legislature
or Legislatures of the State or
States affected by such law) as
Parliament may deem necessary.”

Now, so far as article 4 is concerned,
it relates to the Union territories
also.

Mr. Deputy-Speaker: It is neither
contained in article (2) mnor article
(1.

Shri G. N. Dixit: It is not contained
in (2) or (3), but it is contained in
article 1.

Mr. Deputy-Speaker: Sub-clause
(3) clearly makes a differance bet-
ween States and Union territories.

8hri G, N. Dixit: Then, I come to
article 368 itself under which the
hon. Member has moved this. That
will be a matter of discussion but not
as a point of order.

Bome hon. Members rose—
Mr. Deputy-Speaker: Order, ordes.

It is not necessary. Now, I do not
agree with the hon. Member Shri
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[Mr. Deputy-Speaker]
Dixit that there is any point of order.
Both the Schedules and article 4
clearly make a difference between the
States and the Union territories, and
the Bill in question is in regard to
Union territories. Further, this House
has never considered or taken a deci-
sion on constitutional matters. It is
for the House to consider all those
points and if the House wants it, it
may ihrow out the Bill. So, there is
no point of order,

Shri Hari Vishnu Kamath: But Shri
Dixit made a gallant effort.

Shri Nath Pai: He has made a good
beginning.

We are left
One hour

Mr. Deputy-Speaker:
with half an hour more.
was allotted.

Shrl Harl Vishnu Kamath: It may
be discussed up to five minutes to five,
to enable Shri Bhattacharyya to move
his motion.

An hon. Member: It may be
extended.

Mr. Deputy-Speaker: Yes; we
extend it by one hour more. TFive
minutes each,

Shri C. K, Bhattacharyya (Rai-

gunj): I want only one minute to
move my motion,

Shri P. K. Deo: Mr. Depuly-
Speaker, Sir, I fully support the
amending Bill tabled by my colleague
Shri Kamath. The name Andamans
is given by the pirates who visited
the Indian Ocean in those days; they
could not pronounce the name pro-
perly and so they called it the Anda-
man islands. The name is so jarring
to the car that it has to be removed,

In this connection, I wish to draw
your attention to page 355 of the
Imperial Gazetteer of India, which
says:

“The name has always been in

" historical times some form of
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Andaman, which more than pro-
bably repr ted Hand or
the Malaya form of Hanuman, and
treating the island as the abode
of Hindu mythological monkey
people.”

So “H "o Hand
and from Anduman it became the
Andamans! After India became
independent, we did not like to keep
the relics of the past, especially those
names given by the British, and
indeed we made some changes in res-
pect of some of our cities and towns,
For instance, Vizagapatam became
Visakhapatnam; Cawnpore became
Kanpur; from Bezwada, we have
changed it to Vijayawada, and so on.
Similarly, it is time that we changed
the name Andamans, The name
Andamans is reminiscent of the mise-
ries of the people. The Penal Settle-
ment was started there after the great
mutiny of 1857. We all know how all
the great revolutionaries used to be
kept in that cellular jail there. All
the grim stories about them are writ-
ten there in the cold walls of the
jail, A visit to that cellular jail will
easily impress anybody. I do not
like to repeat that, but it would be
most appropriate to name these
islands as Shaheed and Swaraj
Islands, as was envisaged by Netaji
Subhash Bose.

Netaji Subhas Bose is the symbol
of India's patriotism; he is the sym-
bnl of India's nationalism and dyna-
mism. He was born in my State, and
all his activities have been associated
with Cuttack in the earlier stage of
his life, but Orissa is too small a
territory to claim Subhas Chandra
Bose as its own. So, I do not agree,
in that sense, with the amendment
being brought by my hon. friend Shri
Hem Raj, the hon, Member from
Kangra that these islands alone should
be named after Subhas Chandra Bose.
Subhas Chandra Bose is something
much bigger than the Andaman and
Nicobar islands; it would not be
appropriate to name only those two
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islands after his name. We may in-
deed call the entire Indian sub-
continent as Subhaz land or the
Himalayas as the Subhas Mountains.
But, in any case, it would be most
appropriate and it would be fitting
with our present temperament and
the attitude of the country that we
should change this name, Andaman
and Nicobar, rightly, to Swaraj and
Shaheed islands.
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8hri H. N. Mukerjee (Calcutta Cen-
tral); Sir, I associate myself entirely
with Mr. Kamath's move to secure a
h in the of the And
and Nicobar Islands to the names res-
pectively “Shaheed” and “Swaraj”
Islands. Iam a little astonished that the
member for Andamans was put up
quite deliberately, I am sure, to offer
a fresh argument, which we have
never heard so far, Some of us have
been in this House long enough to
hear men like Pandit Govind Ballabh
Pant discussing this very subject, but
never giving a hint that the Andaman
anj Nicobars are named after some
tribal terminology and therefore
nothing should be done to disturb it
This is a8 new kind of argument sud-
denly bolstered up by people in
pow.:r without whose imprimatur, I
am sure the ber for And
whom we have hardly seen in this
House, would not have made this
contribution. I do not understand why
the party in power gives repeated
evidonce of its sense of peculiar dis-
comfort whenever Subhas Chandra
Bose's name comes up. I really can-
not understand it.

I belong to a party which at one
point of time had many grouses and
very serlous and fundamental diffe-
rences with Subhas Chandra Bose.
But when certain historical re-evalua-
tions became necessary, when the
fact of Subhas Chandra Bose fighting
against the kind of involvement in
which the Fascist powers wanted to
entangle him came to light, we did
not hesitate to say that we have
changed our view in regard to what
we have sald about Subhas Chandra
Bose at a particular point of time.
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It is a pity that in this House, we
have to argue in regard to the great-
ness of & man like Subhas Chandra
Bose. It is even a greater pity that
Mr. Kamath was constrained to refer
to something which government de-
partments are trying to do, which
appear to be categorising leaders into
first-raters, second-raters and third-
raters and thus creating a hierarchy,
which is not only mischievous, but
extremely unclightened. There is no
question about the contribution of
Subhas Chandra Bose. It is a matter
of history. There is no guestion that
he was a man who formed the Azad
Hind Fauj, who gave the country the
slogan of Jai Hind, who gave the
country the motto Delhi Chalo—thuse
are redolent with history in & manner
which most people perhaps whg are
in power do not have any imagina-
tion to understand. Here was a man
who did not belong to any particular
region, who was really and truly in
the front rank of India's leadership
and, apart from Mahatma Gandhi,
there is no other person who can claim
to be an absolutely unique kind of
leader. Therefore, it is very appro-
priate that we do something to re-
name these islands, because Subhas
Chandra Bose had done it himself,

These were the first two Indian
areag which detached themselves from
the British rule. This is a fact of
history which, please, I beseech the
Governmant not to refuse to consider.
Subhas Chandra Bose had given some
names. I do not like the idea of
Netaji Islands being the designation
given to these islands. Andamans
have a history behind them, That is
why w2 call it Shaheed Islands. Nico-
bar is one of those islands where the
British tried to put up their bases.
Even today the Anglo-American con-
spiracy to have bases in the Indian
Ocean area is continuing to our det-
riment. The Nicobar Island was a
particular sector where the British
bases were in operation. So, if you
can call it Swaraj Dweep today, it
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would be something very much wor-
thwhile.

1 feel, therefore, the Congress Party
should give up its feeling of spiritual
discomfort whenever the name of
Subhas Chandra Bose comes up. They
are the beneficiaries to a much grea-
ter extent than any other party in
the country of what Subhas Chandra
Bose did perform for this country.
We may have our evaluations about
Subhas Chandra Bose in different
periods of his life. It was an eventful
and very controversial life, On many
occasions many of us have had very
serious divergences with him. But
that is neither here nor there. He
belongs to that category of Indian
leaders who surely deserve to be
perpetuated in the memory of our
people. He is enshrined in the affec-
tions of our people and it is only offi-
cial indifference which standg in the
way.

In this House we have occasionally
askej questions as to why the port-
raits of some national leaders are not
seen in government offices and why
among those the portrait of Subhas
Chandra Bose is one. Not to my
knowledge have I ever seen a gov-
ernment office where there is any
portrait of Subhas Chandra Bose. In
the Parliament House, some of us here
have been trying for many years that
in the Central Hall there should have
been a portrait of Subhas Chandra
Bose. And, we were told some years
ago by the highest authority in the
country that certain frames were be-
ing reserved for people who would
die later on, and that kind of thing,
a basis which is absolutely un-histo-
rical. Subhas Chandra Bose was not
chosen to be among those whose port-
raits were to be put up in the Cent-
ral Hall. Now perhaps a portrait
may be put up in some nook and cor-
ner of this Parliament building; I do
not quite know what is going to hap-
pen.

I do not understand this kind of
peculiar discomfort which Congress
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leaders have always shown in regard
to Subhas Chandra Bose. They should
shake off this inhibition. Mr. Hathi
said earlier that they have no objec-
tion. Mr. Kamath does not expect
this Bill to be passed here and now,
because it js not physically possible.
But let the government accept it on.
principle.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): When I have
said that, why should he say that I
have put up the member from Anda-
mans to give that argument?

Shri H. N. Mukerjoe: We wish,
therefore, that the Government do
reciprocate now with a statement that
on principle, the idea is not unaccep-
table to them anj that in the near
future, they are guing to bring for-
ward a Bill or whatever it is which
would bring about the result. We do
not care about the means; it is the
end which really matters.

The Minister of Information and
Broadcasting (Shrimati Indira
Gandhi): Sir, since the hon. member
referred to my ministry and brought
in the question of featuring Neta-
ji's birthday on All India Radio, I
just want to say a few words. Firstly,
we have not categorised leaders. A
decision was taken that only Maha-
tma Gandhi’s birthday would be cele-
brated every year.

The birth days of other leaders is
to be celebrated every five years.

Shri Hari Vishnu Kamath: What
was the basis for that decision?

Shrimati Indfra Gandhi: I am sorry,
I do not know the basis for that. This
happened, I suppose, in the begin-
ning, immediately after our indepen-
dence, and this has continued. Nehru's
birth day happens to be celebrated as
Children’s Day and it was celebrated
as that.
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[Shrimati Indira Gandhi}

With regard to Netaji's birth day,
the reply we had given to Shri
Kamath was that we had thought that
his 70th birthday was next year and
we were planning for it. We have no
objection—by ‘next year' I mean
1967—to observing it in 1988 except
that now the time is g little short
and most radip Pprogrammes are
planned a long time before. If hon.
Members feel that it should be done
in 1966 we have no objection.

Shri Harl Vishnu Kamath: It should
be done. There arc nearly eight
weeks,

ot fum gt (Ffgr) =@ "W
AT AT MU T F7 37 Y AEAT A
FT & IH |

Shri Hari Vishnu EKamath: We do
not want a big programme, just a
token one will do,

Shrimati Indira Gandhi: We can
certainly consider that, but the point
is whether the 70th birthday is being
observed in 1YRE or 1967. If you ob-
serve the 70th birth day in 1986, ob-
viously you cannot observe it in 1967
again,

Shri Hari Vishnu Kamath: The point
is about celebrating his birthday, his
jayanti every year.

Shrimati Indira Gandhi: We can
consider that point. But at that point
of time it wag the question of his 70th
birth day.

1 would like to say, Sir, that I do
nut think there is anybody in the Gov-
ernment who  feels  uncomfortable
about Netaji's name. We are exceed-
ingly proud of him. Many of us had
the privilege and honour of knowing
him personally and of working with

him also. 1 do not think that we in
any way want to denigrate his
memory. In fact, we know that the

“Jai Hind" slogan has been popula-
rised as an all India slogan, and 1
hope it will continue. If, there is any
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other way in which we can honour
his name we shall certainly take
steps in that direction.

Shri Hari Vishnu Kamath: Sir, I
seek a clarification from the hon.
Minister. Is the House to understand
that the hon. Minister has assured the
House that the Government is not
averse to—as a matter of fact it is
keenly desirous of—having a special
broadcast on Netaji Jayanti day every
year, and not merely every five years
as was decided by somebody earlier?
What is the position?

Shrimatl Indira Gandhi: As this
matter has only been just brought
up-—when I was asked tp be present
here 1 had no idea as to why my
presence was required—] can assure
the hon. Member that we will cer-
tainly consider that. Let us observe
this one first and then we will consi-
der the other one.

Shri Harl Vishnu Kamath: In 1963
or 1964 we had it

Shri C. K. Bhattacharyya: Mr. Chair-
man, Sir, I am thankful to Shri
Kamath for his Bill. He has given
this assembly of the people’s represen-
tatives in India an oportunity to pay
its respect to one of the greatest sons
of India and one of the grealest revo-
lutionaries that the world has seen.
It is this revolutionary urge in him
that kept him moving from place to
place and made him go out of India
in search of Indian independence,
move through the seas and mountains
in those difficult days where his life
would be at risk at any moment.

Sir, in the last war ther were two
everis worthy of nolice by history.
One was Hitler's rescuing Mussolini
from the hill.top prison where the
Allies had locked him up. His plane
swooped down into the prison, picked
up Mussolini and went out. The
other is Netaji's escape through the
obstructions set up by the myriad-
eyed myrmidons of British bureau-
cracy of those days. How he managed
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1o plan it and how he could do it is a
wonder to all of us. I know only this
much that as soon as Netaji escaped the
Government of India put Sarat Bose
in detention and when Sarat Bose was
put in detention the leaders of Cal-
cutta Bar, both the Bar Library and
Bar Association, approached the Home
Member, Sir Reginald Maxwe]l and
asked him why Sarat Bose was put in
prison. The Home Member replied:
“Do you ask us to believe that with-
out Sarat Bose's help Subhash could
have escaped. It could never have
been done. In fact, we had sent
messages to all the different and dis-
tant parts of India where Sarat Bose
could be imprisoned and where none-
speaking Bengali would be anywhere
within hundreds of miles. Message
was sent to North Wegt Frontier and
also to Coorg. The reply came from
Coorg first and therefore Sarat Bose
wiag taken to Coorg"” “At the same
time" he added, “this man"—meaning
Netaji—"made bold to change train
at Delhi and we were only 24 hours
400 late This “24 hours too late”
for the Government of India allowed
him time to get out of their clutches
ond just bring into existence an army
vut of nothing. What were with him,
what were his acquisitions, what was
his help and assistance in the condi-
tions in which he found himselfl?
But he brought jnto existence an army
out of nothing. If I may say, Sir, in
private talks one of the American
military men once said: “India com-
mitted one mistake. There should
have been a revolution in India when
Subhash knocked at your. eastern
gates” At times I feel, Sir, if that
had taken place many of the events
of later history over which we are
grieved now would not have happen-
ed. That is the type of leader whom
we are referring to in the Lok Sabha
4oday over the Bill which Shri Kamath
has brought.

In fact, even now we feel we ought
to be all gratefu] to him because he
hag shown the way in which this
nation could be rebuilt, this nation
could be guided. What are the prob-
lems that effect us today. The prob-
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lem of language is one. How could
he make different language speaking
people into one Azad Hind Fauj just
in the twinkle of a moment. I had
put this question to different mem-
bers of the Azad Hind Army them-
selves. I asked them how they could
forget their differences in language,
in food habits, in the religions they

professed and so on. They said:

“We cun't tell you. In his presence

we {ilt we were all gne. In fact, we
forgot all these differcnces and grew

into one complete integrated army.”

That is the way the nation has to be

built. That ig the way we have to

proceed in reforming our own people

and our own State, Ip fact, he show-

ed the way and for thal we ought to

pay to him our gratefu] re:pect. As

Professor Mukherjee has stoted, even

the Jaj Hind slogan we have taken

from him. He hag given us this slo-

gan. Therefore, in all propriety we

should do something to respect his

wishes with reference to the two is-

lands which are the subject-matter of

Shri Kamath's Bill.

16 hrs.

So far as Andaman is concerned, if
it could reveal its history it would
show what an amount of sacrifice,
what an amount of complete self-im-
molation of persons, not by them-
selves only but in diferent genera-
tions of the game family—whole fami-
lies have completely effaced them-
selves—it had witnessed in the matter
of the effort to bring out Indian inde-
pendence. 1 suport Shri Kamath's
effort and 1 hope he will have his
wish responded to in the appeal that
he made to the Ministry.

ot ¥ (&rer) : Aumfa oy,
wTHa §Tgy Ag AT fa7 oy §, wAwr &
aadA w § 1 A A ogErT
&1\ ¥1 A1 gAY £1 0% wg afaw 4,
% qrst sfE £, gF " et
N 2T gn TIe dwwea @Y e
wiwi ¥ qraA |r A g, g aqfa
wiet & amed w1 At g, e faw
wfef € s wr o § 1 wgrow *
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IR WA 9T G T@T 4T )
a & frert s et i # eqreen
¥ ardt §, A IO o e wEe
g ¥ 1 afgw # et frdwer oY
qfa wmargar & @9 @ §, ST Q6
wToR AT ) @ & ) we owwe @
ST A AT Nt w wTE awAr
STfgd | ITTHR B T IR AW
TT O AT rqTAT €7 ST A1 TEHT
OF & qEET G | 9ET i e AgY
o1 wwar §

Faroft ©F et @it ¥, aewr
g | g q@ w9t geft § @t oW
HEA R, TF TG @ w0
€ v &1 & xa faw W A F fag
wom ot w1 arg AT § 1 wEw
AT GTHA GTX §1 AT g AT FEET
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T 91 O 3 A S gar qr, J67
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o ¥ & gaar  wgAr wgar §
fe o o =Sy o vl Ao gEd
@y §, g1 wedl wgeg W FTF |

it efielt fw (afET)
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FHE T Faw o w1 GET AW A
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T ¥ fo 306 £ ooy TR
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ITE w2 wwre ¥ §, IW ¥ gw
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T g afew o fafame faon W
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gt YT €\ AT O 19T w1 ww azet
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£ fr gardt avtr o Afawifeor suquy
&, g9 A i wEAr & ®uw
w1 efomiw &, 3% Wi a7 agE wew
¢ ol T arfin it o gea
mfs & o e EaT ¥ )

Bhri N. C. Chatlerjee: Mr. Chair-
man, Sir, you are legitimately proud
that in your State, in the town of
Cuttak, MNetaji was born. Coming
from Bengal, we all feel legitimately
proud that he was the greatest Ben-
gall of his time, and one of the grea-
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[Shri N. C. Chatterjee]

test Indians. But today he does not
belong only to Orissa or to Bengal;
he belongs to the whole of India.
The only thing we feel is that in
independent India we have not done
justice to his great comtribution and
his great heritage. There is a feeling,
especially in Bengal, that really his
role has been played down and some
people who have been in office and
power have been allergic to him. I
hope that impression
pletely dispelled by the acceptance of
this motion of Shri Kamath by the
Minister.

I am one of those who are not at
all happy with amending the Cons-
titution. We have amended it 17 or
18 times. I had opposed amendments
of the Constitution on many occasions
in this Lok Sabha because that is the
organic law and it should be treated
with great respect. But | can assure
you that if this Bill ig accepted and
this amendment goes through, millions
of people throughout the country, not
merely in your part or in my State
but 4hroughout the country, will
welcome this as o measure of slight
rectification for the injustice we have
done to \he great work of Netaji
Subhas Chandra Bose.

1 had been one of his co-workers.
I had the privilege to be his colleague
in many public activities. I remem-
ber, a few days before hig historic
departure, he sent for me. It is
neither the time nor the occasion to
divulge what he told me. But we all
must remember it that India would
not have been independent, there
would have been no freedom ol India,
there would have been no Republic of
India without Subhas Chandra Bose
and his supreme sacrifice.

Today even his whereabouts are
shrouded in mystery. We have not
done justice, Government has not
done justice, Parliament has not done
justice to him. I do not want to
raise controversia] issues, but I re-
member that the report of the Com-
mission wivch was sent out from this
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country never satisfied this nation.
The dissenting minute submitted by
Shri Sures Chandra Bose, Netaji's
brother, was never placed before the
House. 1 went to the Prime Minister
and told him, “What are you doing?
Is this the way to treat this solemn
thing?"

Even today millions of people want
to know what is the real position,
The truth is still shrouded in mys-
tery and we do not know where he
is and what is his condition. We
know, that one ex-Member of Parlia-
ment has openly declared that he is
in a particular jail. He has given the
number of the cecll and all that; but
nothing has been done by Govern-
ment. Something should be done,

We shall dp some atonement of our
past mistakes if only we do this. I
had the privilege 40 know Major-
General Chatterjee. He was one of
Netaji's colleagues in the I.N.A.
Major-General Chatterjee was ap-
pointed by Netaji as the first Gover-
nor of Swaraj and Shahid Islands.
I worked with him for years. Un-
fortunately, he is dead and gone. But
I know the inspiring speech that
Netaji made there on Andaman Is-
lands which he wanted to rename. I
heard it from the Major.General. He
paid a great tribute to Vir Savarkar,
Barindra, Ullaskar, Upendra Nath
and others—the great revolutionary
heroes of Bengal, Maharashtra and
Punjab. That is a glorioug chapter.

We shall do good to India, we shall
do something worthy of us, we shall
retrieve our past mistakes if we ac-
cept this Bill. There should be no
controversy over it. Our national in-
terest and prestige, the great work
which he had done, the supreme sac-
rifice which he had made demand
that thig should not be a controver-
sial Bill—let us not open the past—
but there should be universal accept-
ance of this measure,

ot vate Ro vaMelt (wTUT)
mwarrfy wgET, & o @ B qar



5549 Constitution AGRAHAYANA 12, 1887 (SAKA)

#r g fr el T g TR &
FTT T EAT TW AT F AT WIEE
fem forg &1 wow gw ww & fordr
wfortt & | (& ¥w A F1 g g fw
T oE § ag e PRE gur wiew
qear § fi gare =@ & &N AT
qurax Ag F1 Agiaty wfw w@
¥ ar 39 & gwEwTA F A faw @ 9
FrEr aiE & wfafea s # feet
A F71 F1E WO YT /AT £ 47 39
& qa & #1f fgafeame & 1 A
quTTaE AW FAE F qEOE ¥, 77
wiaw F wig & wiw, 7o F i a7
TRy Gy Ag AL TG | T OF
AT TR AL T 1 TFIW® WX
a1t 3w F gy AdY, A gy favma
g IER @ wr et gw e
WA wWIE 4 F fag ag ey
¥ gfagry ¥, garc & gfagw & wuAr
TRag o T g % e O
it qrEaT & folr & wff wwaat w1 oY
safe, 16 Wt o0 av € o g
fedt feem &7 mAwET S50 a1
T gt frmemodt 1 et o
w|ET § w1 g w3, § g
&t gweat § fr gara 8 ghar
& folr 9w wrarw WY gAEA Y A fAw
afew 3| WAt B W 4 FT qAwE
AT Ay e gaT ot & o w,
W Ag WEET G &, WX g
T ¥ o g A g g,
W o ¥| AW & wgrgeat WY oy w7
Aifas ¥ a9 0w Aqw & qe
1 ow At AT &7 A wem g,
a1 99 %7 g aTF ¥ @ frgr aen
warfgr | wrT wd ¥ @7 wwE o6
qarfers @ § At & qawar g fr ag
AR &' BT 97, Fomaa ¥ g
qrue ey § ( od anfedl & &
wawal fs g ¥w o wv 40 WE
92T & femm ¥ a1 A8 wORTT ¥ ey
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# & AF wwwar fr @ wwomd
FT4 ®1 TF4 F1 5T few 1 "o
21 Aff og a9 e § 5w 2w
Havgft ot ww 9w &7 Frgfear
araT wifed | w4 a® & Aw § fomw
Wt wgTTeT g § 39 #Y ayfy W wfaw
¥ afir NN & "y wfafew w5
& ®™0 #) gH w9ga. & gra ¥ dAr
arfed MT wA e ATlEY )

% a7 weRw wan g fE Aamh
qATGEE A wuAT Trgr @s fw
g % am %1 wfaw w7 K wew
. wrEd s A gfame @
I I A9 g & fomn 1 I
TETT W WY gNTY §T 1R qw
2 T o sfAee e fean @,
FFIA AT gewa F1 Fmier g7 fgar
§ ) ww AW AW FY T WY e
iR A ma rraw g vw fay
I wETed £1 wqfa w1 fowar mw
& forir gm wfaw & wfow w7 3omd

# =g fr faw a1w e & wg
TG ARA & WA I LA Y
AGT WET FAT gUT AT § @A
faam % wAWT 97, qGT IAX] VN FT
stferar sarafa & wg fored 3w ag aow
g% firow 917 a1 for & 3w %1 g
w1 & fay gadt saden gl £

R are Wi § 94X & 4 few
w® & afer 5w Wit el @ &
gfe T # A & ww @ & v fd
e da W fT W @y R
ax g% g4 wiafaEt w1 At a7 T
dor forr | T g 1 1@ R, Tna
a1 @ & g, A Ama TR E
T W A § o o g wref .
O Y fawr dx g, & erferh
fz o @ Y wmaT | ag mAee
e 9 fag & wroor ot ¥y A @
agi 3% g afass dor dmre W ft
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st vrto wvo warfinet]

X AT ¥ wroy ¥ fry fem o &
&F §3 w11 TIA

=t vy fod : wwmfr sy,
TR WYF a7 & faerd § 1 & oft w1
F1 = fa qaré 2 wgm § 5
I Rar gemrem AW kAR
# AT WY AAATT AR qET FTX 7T
FR AT fean 1§y fggw & ot
IR ¥ a 7% W' o v ge -
& A% owTar & Amrei ¥ 991 Ag ¥
W AT 37§ & am fgera
T SA4T ®Y wavar fao & ) S
Foas ot 7= fakr aafiw § & wgiv
Uy & #= faar ) arEmaT
A gavd af fade oefiar
F I0F 4 AR IAT qTEEA ¥
wrArTd ¥, T s ¥ @R
QET FT ATH A} AR F TG fewm
& 97 %1 ek F &9 aq7 A
faamat 1 @ wawoy feay 99 *
19 gow & forlr g g § SHavgeAr
Fz® o ¥ W wrEST I forepely & ofy
T ATH 1927 A A FT 1937 aF F
@ % w999 FT 42 10 a5t w7
TG AT §--97 ¥ o wrree
% 733 an fgenr war fpar o fmg-
=T ® aTHvsaTaTfet Y ewrd &
faams & gefms gy & foy
wgw far, feate asqdd w1 A1 "
& 35 € i wrE § W@ oty
2% % ford 91X 3@ A | ST A%
FRIAATT W7 TR G A F fy I
mmﬁiﬂkmmﬂtv“
far 9¢ #1 am @ gt T
W ¥ gAer & B wmr 0 st
§F WETT AT W AST gwTeEE
19 1 qarer 4, & gF wEAT  wvEAT
i e ftomrd fm @
AT Fa W o agm W@ R
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wgreaT et A ¥ fay o Wz qaw
T A Fgrarfr ogfor § T ot
AX FTEN I T www o7 fear @
o ot mgrewt oft & art ¥ & s
Y FgAT wgAT § 1 wiww WEr @
qTs I F www §, I W Af@
A w7 1942 ¥ a7 Aga Joret /T
Fowa T &, Afww fme ot ot gifer
o &, A arew § 39 €1 guw aq
% @rq W g woAT Tfgd @
g TE wEY T, Guy R T §
w7 wraT & fr ow foeslt ® A e
W AH E AT Y AW o
AT fawet ® Far wvT § WrEWRTAT-
ar o T faet ® weTw
F w27 AT § TARTATE | ¥R Y W
WIS ¥ ATE TF MET W (AT
#r Surhy wE &R wlew o Hhew 2
qudT & wifs o oeafs wEw §
FIHA agT AT U= 99 & FET OA
qq & TF B 9T W@ Wl ga9 @
it qft wvaw ¢, 7w feer T
W= & 1 T Agt T WA AT & AT
T wfassmar ®7 wrar ot & wgar e
amws AY EATL AATHARHE® T §7
TwawT §, ATIARE Ad ¥ 1 Wiew
o &F 9ww a0 & Afw @n W
Faroft qere K& Yo 1 g Ad €
WTAAT o T W FEAT AT o Wi WY
¥ ATIATE ¥ TEY § WIT AT
ot qETATAE ¥ 2t & wfee #
WHT HTEE %1 GGAR AT E, WA
#IgA o A T § I gEW A
T arEnTe &1 atar w4 & fAw g
T o g & fwoa@
qg qT GIET AT Y, I T A
e g qf wAT g € 1 W
gy ¥ fr womma & 919 %1 wEE Wit
e 19 T AW | WEE G I
forg s s & o ATATEY & TR
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¥ A aE g &, Wl v I e A
aftad zaf @1 wet worgfe &
¥o fan gwwr ag A faar o w@T R
oY% =yerey gafa fs w0 qgw T
9 e g A A F g Areg A
wa AN a3 wg WV E | WA H AW
T ¥ T AT F@A g TOET WA
TEr AT R1A IR SR Y A
sifgy #fpr g R aE fear ¢
gafde FTHT  HIET GHTCHI AT &
g # fr 3. AT e e A 91 fer,
FH T ¥4 IANT Aifw FAEA AT
smfeaa €3 (=d1% &1 FFTFE
az w¢ | tafax o fAiTy §—wrak
qTET ZAT argw AT e ¥ fe
FTaq @134  fad 76 #1 grawiT § W
| %% W wTata e & fiv &
am wigsg # w@e T AT
|

Shrl Hanumanthaiya (Bangalore
City): The idea of honouring in any
manner Netaji Subhas Chandra Bose
is welcome to all sections of this House.

So far as I am concerned personally,
when it came to a question of voting
in the presidential election as between
Gandhiji's nominee and Subhas

AGRAHAYANA 12, 1887 (SAKA)
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INA and its repercussions that made
the British Government yield to our
demand without any further loss of
time. That is a well known fact. The
spirit of the INA pervaded the Air
Force, the Nava]l Force and the Armed
Forces of even the British Army. It
was that Inflltration or rather the
injection of patriotic feelings into the
ranks of the Armed Forces that made
the British feel that they could no
longer delay the conceding of Inde-
pendence to Indin

Therefore, I personally feel, and lo
do i rable people, that Subl
Chandra Bose can be classed only
along with. Gandhiji, and above all
others. The others were lieutenants
but it was only Subhag Chandra Bose
that had the conviction of standing up
even to Mahatma Gandhi in certain
respects. This was not a small mea-
sure of herolsm.

My hon. friend Shri Madhu Limaye
was g little unjust to the Congress
Party and to the Government, and I
join issue with him there. Where
K.ll'lg George's statue is—he might have

the Gover t is shortly
installing the Statue of Mahatma
Gandhi; where the INA trials were
held where Subhas’s name received
world-wide publicity again and again
through the proceedings of court-mar.
tial, namely, the Red Fort, there
Subhas Chandra Bose's statue ls going

Chandra Bose, I wvoted for Subh
Chandra Bose even in disregard of
Gandhiji's advice and suggestion.

1 had the good fortune of being with
him for a day or two in Poona when
T was studying in the Law College. 1
knew him personally also. Without
doubt, he was one nf the makers of
modern India. Shri Madhu Limaye
has very appropriately classed him
along with Gandhijl. Gandhiji repre-

ted the principle of non-viel
and ahinsa which gave a great impe-
tus to our national movement and to
our national consolidation. The heroic
way in which Subhas Chandra Bose
fought the British gave immediate
result. It was the formation of the

2082 (Al) LS—8.

to be installed—in front of it. That
is the appropriate place for Subhas
Bose.

It is, therefore, not true to say, that
either the Government or any of the
Congress members are holding Subhas
Chandra Bose in any degress lesser
than even Mahatma Gandhi in the
matter of h and tion. I
am particularly happy that there are
some lieutenants who directly worked
under Subhas Chandra Bose even in
our Government. There are two people
who are now Deputy Ministers who
worked under him in the INA

Shri Harli Vishne Kamath: Some
Chief Minister like yourself also.
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Shri Hanumanthalya; I am further
happy that the hon. Mover of this
Bill has kept up the memory of Subh=
Chandra Bose green not only in his
mind, but he has tried to do it for all
of us. The only difference I entertain
is that this is not a Bill which seeks
directly to honour Subhas Chandra
Bose, It is an indirect way of doing
it; he wants to name a particular
group of islands according to the
wishes of Subhas Chandra Bose.
Therefore, please make a distinction.
We are not now concerned with doing
honour directly and personally to
Subhas Bose. Constitutiona] amend-
ments, as you know, are not made in
this informal way.

16.28 hrs.
[MR. DepUTY-SPEAKER in the Chair]

It requires a prescribed majority.
When the Constitution is to be amend.
ed, there must be what is called a
consensus of opinion in the whole
House. In order to see thai that con-
sensus is evolved, first of all those who
are in the Treasury Benches have to
be taken into confidence. This is not
the way of doing it. It is rather a
surprising way, of bringing a Bill be-
fore the House for the acceptance of
the Treasury Benches.

Shri Harl Vishnu Kamath; Accept
in principle. I am sorry he was not
here when 1 spoke.

Shri Hanumanthaiya; Shri Kamath
should leave it to the consideration of
Government. [ understand that seve-
ral years ago the then Home Minister
promised to consider this suggestion.

Shri Hari Vishnu Kamath: The pre-
sent Minister of State also.

Bhri Hanumanthalya: Therefore, it
is most appropriate that we safely
leave it to the discretion of Govern-
ment to bring forward an official Bill
at the appropriate time,

Shri Harl Vishnu Kamath: That is
what I have said—bring it sooner or
lmter, sooner rather than later.
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Shri Hanumanthaiya: There is an-
other factor. Changing names of
places is a very serious matter. It is
not only a matter of these islands.
There are several places in India
which bear the names of English
people. There are whole districts
bearing the names of English Gover-
nors and so on.

Shri Harl Vishnu KEamath: They
have been changed,
Shri Hanumanthalya: There are

several institutions which are named
after them. We have to think a little
logically and initiate a policy, if
required, of ordered change, systema-
tic change. A change here and there
may do some good or may not The
Government has to take a policy decl.
sion on this matter and initiate pro-
ceedings in this House, I understand
Shri Kamath is also of the same opin-
jon, If both are of the same opinion,
it is a very good augury.

Mr. Deputy-Speaker: Dr. Aney.

Shri Raghunath Singh
I just want one minute.

Shri Hem Raj
want to speak.

Dr. M. 8. Aney: I am glad that Shri
Kamath has brought this Bill for con-
sideration before the House, Whether
it is passed or not I do not mind, but
it has given an opportunity for this
House to do a duty which it has not
done during the last 17 years. Our
primary duty as independent citizens
of India is to express our tribute to
those who have laid down their lives
for the sake of gaining this independ-
ence, and if a proper history is to be
written, the name of Shri Subhas
Chandra Bose will have to be writien
among the first three who have con-
tributed, whose efforts have contribut-
ed, to the acquisition of our independ.
ence.

(Varanasi):

(Kangra): 1 also

Thig is not the time to deal with the
whole life history of Shri Subhas
Chandra Bose and the particular kind
of emphasis he was giving to certain
aspects of the Indian People's activi-



§557 Constitution

ties, but I can only say this much. My
hon. friend Shri Hanumanthaiya has
stated that the suggestion that is made
in the Bill is a very small one. Really
it is a small one, but 1 think that the
idea which has remained dormant for
so many years has to be given a chance
to fructify, something should be done
immediately. TFYTIEN AAFT
An ounce of action is worth dozens of
promises to be fulfilled later on. If
we look at it in that way, the little
thing that we are called upon to do by
the Bill is= worth considering.

What a great mind Shri Subhas
Chandra Bose had will be appreciated
by you from this fact that during his
tenure of presidentship of the Indian
National Congress of a few months the
one thing that he did was the appamt-
ment of a National Pl t-
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The first flag of independent India to
come into existence was unfurled in
that island. Therefore, there is pro-
priety in doing something in order to
prepetuate the memory of Shri
Subhas Chandra Bose. 1 pay my
humble tribute to his memary.

Mr. Deputy-Speaker: How much
time does the Minister want?
Shri Hathi: Aboul 15 minutes.

Mr. Deputy-Speaker;: How much
time does he want for reply?

Shri Harli Vishnu Kamath:
three minutes.

Shrimatl Lakshmikanthamma
(Khaommam)}: The time may be ex-
tended.

Only

Shri Raghunath Bingh: I want one

tee. It was he who started that idea,
and the most important thing in that
was that he put, selected, the proper
man out of the Congress Party to be
the Chairman of that body, namely
Shri Jaweharla]l Nehru. He said that
he should preside over it. The rela-
tions between Pandit Nehru and Shri
Subhas were one of political rivalry
in those days, but there was that
appreciation that he singled out the
proper man for the proper place. It
was his ides, he selected him and
Jawaharlal Nehru did that work with
the same devotion to duty as if it wes
his own work. That is the greatness
of these big men. The Planning Com-
mission of today has blossomed out of
that little thing. So, the seed of what-
ever good is coming out of certain
things has been sown by him.

The Andaman and Nicobar Islands
have a social story for the Indian
patriots to be proud of. Our great men
have suffered in those islands, Savar-
kar, Bhai Parmanand and many others.
I give particular preference to that
island for this reason. The flag of
independent India was first planted in
that island and a provisiona] govern-
ment of independent India was firat
started there. It is out of that that
ultimately independent India has come.

Shri Hem Raj:
minute.

1 alsn want one

ot ogwre fey ot e ol
aTgE & it xe e Ay & famw ¥
ant # vy 1 wfte angw § qF G
wud vt § fordy ag ag wTar ke
qWTY AT ¥ OF BT ¥ aiemre
9w ¥ W we | wEd g § daw
wowk §, fgron ox fawre ag g fe
AR WA AT g awr g Iw
IAwT FA ATEW FY qrge vt ang

ow gaTr fam o o | i e
& vATT W Ay ¥ Wl 3@ A
% $9 w@sq o fely & ow ol
E o

¥ et frar W & ara K
#fw Tg w1 gwTw Oy ¥ g
A Teft A1C a1 w=sq 7wk A our
frar 8, q#Y =Y 8 1 wgt e orfmarie
g9 # IAEY qrizE T o s g
Tt foreirrdt gt @ wdy & gETO
frerc i e oty wwOT T wvAR
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[ wgama feg)

TGA F& IW TR T A7AT AT
" warg vaw fir WY fofafa gw ¥ fag
T ¥ g oAy f A ¥
W ¥ et gvd wemee ¥ fmw
TAATAT A |

qarfeaw ag wgr ot § s om oAk
arw £ 1€ S FfY o A FPA wET AT

fafgat wrgt am awm,
ar are M= fag g

o T g ot agt ¥
v T o Afe AT e Sl W
#t T B Tk fmwy S W
TATH FF wraT A7 WL IE G R
awT it ¥ wErd # ) IAw T
wreATHT fgera ®Y wrardt w a9

An hon. Member: Why not in the
Central Hall?

Bhri Raghunath Bingh; There is no
placed in the front foyer, at ‘the

Shri Hanuomanthaiya: It can be

placed in the front foyer, at the en-
trance to this House.

ot vgara fog: wre R g T
g w17 T wAA ¥ forey firgr T
§ 1 =g 7 WO fe T wgi o
ury | fer ot motew ek Y
ue § 7 & ¥ Wk qney @ fag
4

T AT vt ¥ wmdar § fw
fra ot W A v ¥ § e
w\'(;a'nwﬁ_mirir i

ot Wy fomd AT AR W -
T w |

ot grTw : & wTon agw W
witmg sy fear sy g &
A Ay § W Far ot & Taew
wiw i gk

gt o dar oft ¥ AT T e R
g A AW ¥ g ow wrommdt

e Wi § waT W W S o
Bw w1 qATRfRAT TET &4 % wuw
¥ fear ¥ = &1 ) ™ AT Ay Wi
a1 fr g warar faal agt 4@ aw w3
AT |

ax ¥ § fe 37wt qr efagme &
Y foz wwar | €T 9% GNWA 97
fe forq ddi & I wroT T
wTUH BT IART ATH T W R
7 vy @ 1 ¥ A w oawy gyt
witedz frar qr fs o fir o9 & amr
w1 v F w7 fFar wr T,
Afwr TER agi wToE geEE wEw
¥ of 1| miw W woe v Tad
¥ & vafog g% & 7 § e miw @
aga ¥ Y Q& W I a9 o @
o mit a1 1 wft fag AT s
ar s f 3T agh ot v oRTe
w1aw ¥ of, vafo 37 A5 o aw
Yonit WHEE @1 Aani gwe
w qa1 w9 gk 5 ag SERA agEr
WTATX FEEA FTaH Ky 4F 1T agi
fgmta &t wrae gewa *ft g
ot mf ot

o wel & e & wrwn owwar g
fe gt gowTe W fam & vgE w
WIAY §U CER qoma w9ty
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The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): Mr. Deputy-
Speaker, Sir, at the outset I would like
to associate myself with the tributes
that have been paid by various
speakers to Netaji. There can be no
doubt that he was and is the one per-
son who is named or called Netaji.
We have leaders called by different
names but Netaji is known by a name
which shows the qualities of leader-
ship, the boldness and the courage
that he possessed.

I remember those days what inspi-
ration we drew and how the youth of
the country were inspired by Netaji's
name. Therefore, I was rather pain-
ed and hurt to hear some remarks
made by, I would say, even Shri
Kamath, and Shri Mukerjee, that there
is something in the official circles—
the apathy—the word used by Shri
Kamath—ang that they are “spiritual
discomfort”; Shri Mukerjee used those
words. There is no spiritual discom-
fort in anybody's circle, official or
non-official, not only in the Congress
party but in others also. Therefore,
when the hon. Member from
Andamans spoke, he expressed what
the people in the area thought about
it. But it was not an occasion to
impute motives on the party and say
that the party has managed—

Shri Hari Vishnu Kamath: I did not
say that.

Shri Hathi: I am referring to Shri
Mukerjee.  Therefore, 1 woulg like
to make this point absolutely clear;
that we have all admiration, respect
ang reverence for that great son of
India, and there is no doubt about
that,

Shri Raghunath Singh has just ex-
plained about the putting up of a
statue and a portrait; I would not
deal with that subject but I will only
deal with the question of naming
these two Islands after the name of
Netaji.
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This is not a new question—anyway;
right from 1848, this question has
been raised in one form or the other.
The first time jt was raised wasg on
the 19th February, 1948, when Sardar
Vallabhbhai Patel was the Home
Minister. Then, later on, it was again
raised by perhaps Shri Kamath, when
the Home Minister stated about these
two names which are proposed to day,
Swaraj and Shaheed Dweep. In
reply, the Home Minister, Sardar
Vallabhbhai Patel had stated that the
Government had no information on
the first part and the second did not
arise. Then again, there wag the Con-
stitution (Amendment) Bill in 1856
when Shri Kamath moved an amend-
ment to the effect that the name of
the island should be changed to
Swaraj and Shaheed islands or
Jawahar and Subhas islands. This
was in 1956.

Now, therefore, the question as to
what name should be given has not
been decided. What I also said was,
when the Bill relating to direct elec-
tions to the Union territories came
up, that if the name hag to be chang-
ed, “I do not think there should be
any controversy; that can be consider-
ed and that is a different matter; it is
not relevant to the whole question
now"”.

“Now we are considering giv-
ing representation to the people,
we shall ider that suggesti
later.”

Therefore, at no time can it be said
that the Government hag rejected the
idea or has looked upon this question
with any sort of “spiritual discomfort”
as Mr. Mukerjee said. On the con-
trary, if it has been put off indefinite-
ly, there are reasons.

First the idea was that it should be
named as Subhash Bose Dweep. But
Sarat Chandra Babu made a state-
ment and said that he did not like the
idea of naming the small island after
him. That was one thing. Even in
1953 several members wrote to the
Home Minister stating “We feel that
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the name Subhash Dweep” will be

the most appropriate. The signator-

ies were Shri N. C. Chatterjee and so

many others; that was in 1833.

We have a number of names which
have been suggested. The only
point tp be considered is whether it
R 14 be 3 “ - Dw“p or
Netaji Dweep or Swaraj and Shaheed
Dweep. These gre points which have
o be considered. As Shri Hem Raj
said, when the name Swaraj and
Shaheed Dweep was suggested in
1843, India hag not got independ

DECEMBER 3, 1065

(Amdt) Bill 5564

your bowling. You call me “modest”
all right, but I do not know where 1
would slip down in assurances to you
and Shri Mukerjee both,

This is what Pantji said:

“The suggestion that has been
made here will receive considera-
tion and we will examine from
various aspects whether a change
could appropriately be made. If
a change can be made, then we
will see what name should replace
And and Nicobar. There is

After that, India got independence, It
is equally true that it was that part
of India which became independent
first. Therefore, that name also can
be considered.

I submit that when we are consider-
ing amendment of the Constitution, it
is really for changing the name in-
directly, not directly for any adminis-
trative or constitutional purpose. If
we want to change the name, we
should change it because we want to
perpetuate the memory of Netaji. So
far as respect and admiration for
him are concerned, there is no ques-
tion about everybody having the same
regard and respect for Netaji ag the
mover of this Billl. So far as the
statue is ned, Mr. Ragh th
Singh has clarified it and I need nol
go further into it

1 am thankful to Mr, Kamath for
appreciating that a Bill for amending
the Constitution may be difficult to
be passed like that. He wants only
an gssurance. So far as the assur-
ance is concerned, may I read out
what Pantji said, which will be en-
ough for Mr. Kamath? I am per-
sonally top small a man to give an
assurance. Of course, I am herc
representing the Government and I
repeat what Pantjj said:

Shri Harl Vishnu Kamath: You are
a modest minister.

Shri Hathi: Yes, yes;, I know. My
difficulty is, it is difficult to bat against

nothing controversial about it, and
we have certainly no desire to
misg the opportunity of showing
respect tp Subhash babu.”

There is no spiritual discomfort here.
He says:

“But a number of names have
been suggested and the whole
question will have to be consider-
ed carefully before any change
can be made.”

Thig is what he has said. What I
said also, I think, if you paraphrase,
means the same thing.  Therefore,
there was no reason for making all
the criticism and bringing so many
things here. Netaji's name, 1 con-
sider it as a pious name, & non-con-
troversial thing. Let an atmospherc
not unnecessarily be created that
there is something controversial abou:
him. Whal cap there be controver
sial about such a big leader. There
could be nothing. But the atmos-
phere that was somehow or the other
created showed or could give an yn-
pression that there is some contro
versy about his bigness or greatness

Shri Bade: You are going on think-
ing and thinking and doing rothing.

8hri Hathi: This is the position.
There are 3 number of names which,
if a change is to be made, can be con-
sidered. That is all I have to say on
this.



5565 Constitution

Shri Hari Vishnu Kamath: Inotro-
duce a Bill next year. Sir, I
shall be very brief so that my hon.
triend, Sari C. K Bhattacharyya will
move his Bill for consideration.

-

I am grateful to all my hon. friends
who have spoken from both sides of
the House including the r bl
and amiable minister, the Mirister of
State in the Ministry of Home Affairs...

An hon, Member: Modest minister,

Shri Hari Vishon Eamath: .. .who
has added hig mite of tribute to what
has come from all sectiong of the
House. It has been a mear universal
support, if not hundred per cent sup-
port, for my Bill, the hon. Member
from Andamans only striking a dis-
senting note. He was labouring under
a misapprehension. I would like to
assure him that the tribal people who
are inhabiting these islands would te
enthused and inspired by the new
names “Swaraj and Shaheed" if given
to the islands. We were told the
other day that the people of Arda-
mans and Nicobars, wherever Lhey
come from, from whichever part of
India they might have ariginally come,
all speak Hindi. Everyon: of them
speaks Hindi. I am sure these two
names would enthuse and inspire them
too as no other names can.

Having sald that, I would like to
add one word before I close. Netaji
Subhas Chandra Bose has hecy Tight-
ly placed amongst the Trinity of
leadery whp led India’s frecdom strug-
gle. Lok Manya Tilak was the
father of Indian unrest, Mahatma
Gandhi was the father of Indian
struggle and Netaji Subhas Chandra
Bose was the father of Indian revo-
lution. This was the famous Trinity.

I am glad that all my fricnds, in-
':hllding the Minister, are agreed on
this issue and there has been no con-
troversy, no discordant note. except
the one from Shri Niranjan Lal.
Netaji was not merely the father of
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Indian revolution. Before he went
out of India in 1941 after an ex-
ploit which has been placed on a par
with the historic escape of Shivaji
from Agra Fort, he was the father of
the forward movement within the
Indian National Congress, and he was
the father of planning in India. Here
I speak from first-hand krowledge.
When, as Congress President, he
founded the National Planning Com-
mittee he invited by telegram, by
cable, Pandit Jawaharlal Nehru to
accept the chairmanship of the
National Planning Committer, whicn
ne graciously accepted. And I usd
the humble privilege of working as
the Secretary of the National Plan-
ning Committee for a few months
unti] for political reasens | was asked
to quit.

His contribution pot merely wo the
freedom struggle inside India bhut oul-
side also hag become classic and es-
pecially the part he pluyed from out-
side India from 1041 10 1945 hag be-
come part of history; and as Shn
Limaye has stated, this liberation ot
the Andamans wag the first symbol of
liberation of India from British bond-
age. At that time many freedom
fighters, including myself, wore im-
prisoned and I believe, Sir, yuu were
alsp in a similar place, that event was
suppressed by British npropagunda snd
we were never told at that time
about INA and Netaji Subhas Chandra
Bose. The papers were full of Japa-
nese soldiers going here and there.

Be that ag it may, Shri Hiren
Mukerjee, whose parly did commit
blunders at that time, did not know
what they were doing because of their
ignoranee, cimmerian  ignorance—
they called him traitor and Quisiing—
they have made honourable wends, I
mean his party. I am glad that he
too has come out with a glowing
tribute to the part played hy Netaji
Subhas Chandra Bose.

As regards the passing of the Bill,
the Minister has appreciated the argu-
ment that, being & Constitution
Amendment Bill, there is no point in
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putting it to the vote, even the motion
for consideration of the Eul, because
that would not be in order accord-
ing to the rules of the House unless
there ig at least two-thirds majority
of the members present in the House
as well as a simple majority of the
total membership. Ang that being
impossible today, on the strength of
the assurance given by the Minister,
who is not known for hreach of pro-
mise, convinced and hoping, not
against hope, but keenly hoping that
Government would bring a Bill on
these lines in the next session, budget
session itself, or at the larcst during
the next year, 1966, I would seek
leave of the House to withdraw the
measure at this stage.
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Mr. Deputy-SBpeaker: Has the hon,
Member the leave of the House to
withdraw his Bill

Bome hon. Members: Yes.

The Bill was, by leave, withdrawn.

16.59 hrs.

ALL INDIA SERVICES
(AMENDMENT) BILL

—(InsErTION OF NEw SkcTioN 3A)
by Shri C. K. Bhattacharyya—contd.

Shri C. K Bhattacharyya (Rai-
ganj): Mr. Deputy-Speaker, 8Sir, 1
beg to move:

“That the Bill further to amend
the All-India Services Act, 1851,
be taken into consideration.”

While moving thig Bill, I
give p brief summary,

Mr. Deputy-Speaker: The hon.
Member may ti his h the
next day.

want to
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16594 hrs.
BUSINESS ADVISORY COMMITTEE
ForTy-SEcOND REPORT

Shri Rane (Buldana): I beg to pre-
sent the Forty-Second Report of the
Business Advisory Committce.

17 hrs.

*REPAYMENT OF LOAN BY TISCO
AND IISCO

st Ay femg (%iT) : Ioems
wgrem, feent AT o1 F7 AR K
A W, g W g A fg
sAifemmar s st § & ag
H IS AEATE | ¥F 9 §W "
Aefqeam e T AR T &
s ot w1 qF & AT i
¢ 5 e ®1 o War quT gw TR
qAT ¥ @I I A gew & fwdr ot
HEEw F1 & A § 1 a2 oo gt
¥ frgdt udd I8 F #7 1T F1 AR
ag o w41 ot fF ag T 374 wEEr
§ \maeT & wfuw ¥ wfow gwey
ag T § f ag Fa= gIf afi g afew
WHATE § | TF KT ¥ O AT ey
o1 g1 At & i wgh aw a3 {ofiofem’
FT WA § TORTT F GG IAK A1 H
well w1 qE W@ | T we W
Tw A argy vt #1f Ay
T WA I AT |

wx & wrewt mz fearan wga
fir ag o w0 favar mar w1 10 w
%o Tl & yeuTe wrew™ &7 fad 1y
T 10 FOT go 17 HAT & wrewm
w1 fad %, W aE F 18 WTW o

*Half-an-hour Discussion.



